TUESDAY, NOVEMBER 28, 2023

NOTICE Registered Office : Gat No. 686/4, Koregoan Bhima, Taluka Shirur, Dist : Pune - 412216
— ﬁ?ﬁﬁ;ﬁ ;&?ﬁﬁgﬁ%ﬂﬁaﬁﬁum o (52 _; (o) :’EE'"’!"?& e u}";h_ Phone No. : 02137 - 670000/01/02 Fax No. : 02137 - 252453 Website : www.sharpindialimited.com
R T ol - N e s ety :
i‘E!IIII-II-"‘éEDIB mm“{agﬁhm“lf m%’:&m{hﬁ?ﬁ hélr.g Eﬁ"i_IESH;' ECD?FI'_HERE SIS Crna o e o it CIN : L36759MH1985PLC036759
as delaikad w has been last | mislaid and the holders of the sai . . .
secuities | applicants have apolied o the company ¥ Bsue dugpbcale e - . . . & Extract of Audited Financial Results for the Quarter and Year Ended March 31, 2023
cantficaba, Any Emm WhDvhiEE?a'lTl in raspect of the é‘air.' 5-3|:uri‘:=asqs:|hn:u.1l:| I“'ﬂtlng ﬂPPIlﬁﬂtlﬂi'ﬁ for Qualltjr Council of India ’ .
Tiexcpie suaeh e with thie company at e registered olfice within 15 daws fom Zin lakhs
|‘.!1r5 date, alse the company will proceed fo issue dupbcatz without further
infimaticn, The Quality Cauncil of India [QCH is an awtonomous body set up by the
Names of — [Kiad of Securliesplo of ~[Folio [Ceriicate | o oo Gawernment of India in collaboration with premier industry bodies with DPIT, Quarter ended Quarter ended Year ended Year ended
haldars & faca valze. curitias; Ko _["“_ : binistry of Commerce and Industry as its nodal point. QG establishes and Sr. Particulars March 31, 2023 March 31, 2022 March 31, 2023 March 31, 2022
K Equity share | 100 3‘15':'3!_ DOAna25e | 1050451 11030550 oparates the national accreditation structure and promotes guality through No.
Pandurangal Facevalue | 100 45030 00044827 | 2440381 4440480 e k |
[Kamath Redl | 100  [34803| DOD40080 | 3960BT/3060972 PEORIEIP. St WOTE REIOa IR - - . .
oo [acoal poodoins | 36634708327 sectors, including manufacturing, services, healtheare, education, and mare, to Audited Audited Audited Audited
100 [34516] 00040735 | 402514804025243 enhance competitiveness and quality in Indian industries.
{uDuPl 28.11.2023 K PANDURANGA KAMATH L _ ) _ 1 | Total Income from Operations 3.90 17.00 6.77 25.33
st dabt ittt abbemient bt el el 2 | Net Profit/(Loss) for the period (before tax, (402.88) (351.70) (1,574.80) (1470.82)
_ _ exceptional and/or extraordinary Items)
NS ETCIN Cber (CRO) (e ot pest =] 3 | Net Profit{(Loss) for the period before tax (402.88) (351.70) (1,574.80) (1,470.82)
: - » Assistant Sacretary General (ASG) [No. of post - 2; 1 for Strategy and (after exceptional and /or extraordinary ltems)
Provsust i o0 e Eeporiaries Frutyancd & s Mon Ruing an fansig retion] 4 | NetProfit(Loss) for the period after tax (402.88) (351.70) (1,574.80) (1470.82)
. LU”GDI'PC'[TE:“DE HULEI;-_EE’I;] ” interested candidates must submit thelr resurme/CV and a cover letter (after exceptional and /or extraordinary ltems)
T I R e highlighting their relevant exgerience and qualifications to hr@aqcin.arg by 5 | Total comprehensive income for the period 402.88 351.70 1,574.80 1,470.82
m:pcﬁ:pn?pﬂﬁg;ggnﬂ Yok Glanoier PECANION D0 2024, /00 gt ERRSN voog CURACEICH O TR Y N KN {comprisir?g profit/(loss) for the periog (after tax ( ) ( ) " ) . )
Before the Central Government :;T;:E_QI" Rk EPR . ADDNCION. - K SR canslcates il and other comprehensive income (after tax)}
NN -t oy - N _ 6 | Equity Share Capital 2504 40 2,504 40 2,504 40 2504 40
YEkaties AL 201 ko chiieh O Form Ho. INC-25A T el kecone: B RS NG RO L 7 | Reserves (excluding Revaluation Reserve) (10,797.45) (9,262.94) (10,797.45) (9,262.94)
lincorparation) Rules, 2014 & Before the nglﬂl‘l.ﬁi Director, H|I‘H?-tl‘gl of 001 reserves the right to cancelfwithdraw famend the advertisemeant withouwt as shown in the Audited Balance Sheet of the
AND Corporate Affairs, Eastern Region SEERTiv BV PRSES, previous year
In the matter of Som Datt Landmark | |In the matter of the Companies Act, 2013, HR. & Admn., OCI ; 3
Hotels & Recreations Private Limited | | Section 14 of Companies Act, 2013 and Rule B0 ek e bk 8 Efarnmgts_ Per Sha(;ed(_of RS;JO/ deaCh) .
(CIN:(CIN:US5101WB2009PTC139735) | |41 ofthe Cormpanies (Inoorporalion) Rulss, 2014 oo 000 .’ e (for continuing and discontinued operations)
having its registered office at Gajraj A = My i N A PADD OPREB. ToBs=— LJUE (Not annualized in respect of quarterly results)
Chambers, 2B, Second Floor, 86 BY2, .
Topsia Road (Soulh) Kolkata WB 700046, | |in the matter of AMRI HOSPITALS LIMITED e 1) Basic (1.59) (1.36) (6.07) (5.67)
------ -Petitioner | | having Registered Office at P-4 & 5, C.LT 2) Diluted (1.55) (1.36) (6.07) (5.67)
Mohice s hersby given o the Genaral SCHEME- LXXII, BLOCK-A, GARIAHAT

FPublic that the compamy proposes to make
application to the Central Gowernment
urpder sechon 1.3 of he Companies A, 2013
saeking confirmation of alteration of the
Memorandum of Association of the
Carmpanny in barms of e Spaecizl nesobulion
passed at the Annual General Measating/
Extra ordinary general meeting held on
17823 o enable the company lo changs
its Registered Office from “State of West
Eengal” 1o "State of Uttar Pradesh™.

Any parson whose inberast is likely o be
affected by the proposed change of the
registered office of the company may
dellver either on the MCA-21 portal
Pwww.mced,.gov.in} by filing investor
complaint foerm or causs to be deliverad
or send by registered post of his/her
cijections supported by an affidavit stating
the naburs of his'hermlarest and grounds of
cpposition to the Regional Direclor at the
address Nizam Place, [ MS0 Building,
Jrd Floor, 2340 AJC Bose Road, Kolkata
700020, West Bengal within fourteen
days of the date of publication of this nodice
with a copy to the applicant company with
a copy of he applicanl company al ils
registered office at the address mentioned

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

ROAD, KOLKATA T0ODZI, WEST BENGAL,
(CIN: UBS110WE1986PLC040525)

Applicant
Molice is harety given ko the general publc that
the Company is intending to make an applicasion
by tha Canlral Govemmend under Saction 14 of
the Companies Act, 2013 read with aforesaid
rdas and is desirous of comerting mto & private
limited company in ferms of the Special
Resolufion passad at the Extra Ordinary General
Meeting held on 24.11.2023 to enable the
Company 1o give effect for such conversion.

Ay person whose mbenast is ey 1o be afacted
by the propased changefstatus of the Company
iy delivar or ;Ause 1o ba deliverad or sand by
regisiered post of his objections supparted by
an afdavil stabng the nalura of his inlenast and
grounds of oppesition b the concamed Regional
Diractor, Manistry of Corporate Affars, Nizam
Palace, || M50 Buikding, 3rd Fioor, 23414 A.).C.
Bose Road, kolkata-F00020, within fouriean
days from the date of publication of bis notice
with & copy to the appicant Company at is
Registered Ciice al the address menlioned

TENDER NOTICE (E-Tendering Mode Only)
Onfine E-Bids are invited for Cargo Handling at CFS Dronagin (DRTA), Mawvi Mumbad
(Maharashira) for Five (0441 ) years

Tender Mo CONIAREA-NDRTA/CARGO/HTOT 2023

Estimatad Cost Re.42 58 36,583 {Inclusive of GST) for Five (Dd+1) years

Date of Sale (Om Line)

From 28.11.2023 at 15:00 hrs. o 18.12.2023 {up bo 16:00 hes. )

Pre Bid Meeting On 04122023 up to 15:00 hrs.

[Date & Time of Opening

Last Date & Time of

i On 19122023 up to 18:00 hrs.
submission

O 2012 2023 at 15:50 hrs.

Far aligimility critera and other details please log on 0 W concarndia com oF
aprocure.gov.in or wenatendenwizard.com!CCIL, Bidders are reguested to wvialt the
wabsite ragulary. For complate defails log on fowww lendenwizard .com/CCIL

Executive Director/Area-ll

SHARP INDIA LIMITED

Qualified opinion expressed by Statutory Auditor on Standalone Financial Results.

We draw your attention to Note No. 4 to the financial results which states that the Company has ceased business operations from the financial year ended
March 31, 2016 and incurred Net Loss of Rs. 402.88 Lakhs and Rs. 1574.80 Lakhs for the quarter and year ended March 31, 2023 respectively and
accumulated losses aggregate to Rs. 12,943.94 Lakhs as of March 31, 2023. There is no production of LED TVs from April, 2015 and of Air Conditioners
since June, 2015 onwards in the absence of any orders. There is a significant doubt whether the company would be able to continue as a going concern due
to material uncertainties in respect of commencement of production and other operations pertaining to it, mobilisation of human and other resources,
revival of sales and services, establishing supply chain and also on account of current economic scenario. However, the management considers the going
concern assumption as appropriate in view of certain service agreements with group companies and continued financial and operational support from
holding company; though it may take longer duration than anticipated for the revival of operations of the Company.

Significant time has been elapsed after cessation of the production activity and in the absence of Board approved business plan and scheme of revival, the
impact on the financial results which have been prepared by the management under going concern assumption, cannot be ascertained.

Note: The above is an extract of the detailed format of Quarterly Financial Results filed with the Stock Exchange under Regulation 33 of the SEBI (Listing
and Other Disclosure Requirements) Regulations, 2015.The full format of the unaudited Financial Results are available on the Stock Exchange website-
www.bseindia.com and website of the company - www.sharpindialimited.com

For Sharp India Limited

Masahiko Nakagawasai
Managing Director
DIN: 05274985

Place : Pune
Date : November 27, 2023

bl ooy below; FORMB
Registerd Office : Gajraj Chambers, 2B, For and an behalf of the Applicant PUBLIC AMMOUNCEMENT
SR oo B Topeis St {{saiah) Yogesh Manpuria (Requlation 12 of the Insalvency and Bankrupley Board of India
: - Lhiet Faancial Ofioer: & Compeny: Secrelary (Liquidation Process) Regulations, 2016)
F d behalf of th | t )
oo st i (A14336) | | FOR THE ATTENTION OF THE STAKEHOLDERS OF M/S AELIS ENTERPRISE SHRIRAM FINANCE LIMITED

Recreations Private Limibed

Regstered Office: P4 & S, CLT
Schome- LXXN, Black-A, Gariahat Road,

LEARNING AND IMPLEMENATION SOLUTIONS PRIVATE LIMITED

(Formerly known as Shriram Transport Finance Company Limited)

SHRIRAM

Sdl- :
s Yash %Elllhm“ Kolkata 700029, West Bengal, ';ﬂn‘ PARTICULARS DETAILS FiI'IE!TrEE Corporate Identity No. (CIN): L65191TN1979PLC007874
ate : 27.11. rixclor Date : 24.11.2023 - - . , -
Pace - Kolkita DIN: 08138644 PEm:Hnuma 1, [Name of corporate debtor miﬁgﬁmﬁnﬂﬁﬂpﬁﬂgﬁmﬂmﬁ Regd. Office: Sri Towers, Plot No. 14A, South Phase, Industrial Estate,Guindy, Chennai - 600 032, Tamil Nadu, India.
7 |Date of incorporation of corporate deblor | 24-10-2008 i ' Tel No: +91 44 4852 4666 Website: www.shriramfinance.in Email id: customersupport@shriramfinance.in Toll Free No.: 18001034959

3. | Authority under which corporate detstor is
incorporated ! Registenad

Corporate [dentity Mo. | Limited Liabisy
[dendification Mo. of corporate debior

. |Address of the registered office and principal
office [if any} of corporate debior

Registrar of Companies, Kolkata AMENDMENT IN THE TERMS AND CONDITIONS GOVERNING ACCEPTANCE OF DEPOSITS UNDER FIXED INVESTMENT PLAN (FIP)

Pursuant to the amendment in the terms and conditions of Fixed Investment Plan (FIP) as approved by the Board of Directors on November 26,
2023, the Company will accept deposits under Fixed Investment Plan (FIP) also from resident non-individual depositors with effect from
November 28, 2023.

Amendment in the terms and conditions are as follows:

e Sole Proprietary Firms

Form No. URC-2
Advertisement giving notice about registration under Part | of Chapter XX of the
Companies Act, 2013 4
[Purguant to Seclion 374(B) of the Companies Act, 2013 and Rule 4(1) of the Companies
{Authorised to Register) Rules, 2014] 3
Motice is hereby given that in pursuance of Sub-section (2) of Saction 366 of the Companies Act,
2013, an application is proposad 1o be made afies ifteen days hereaf but bafore the expiry of thirty
days herglnafter 1o 1he Registrar at Nizam Palace, 2nd M30 Building, 2nd Floor, 234/4 AJ C

Ur4999WE2009PTCZ16105

18, 3N Bannenes Road Bamackpone
Shopping Arcade, Parganas Morth,
Kolkata, West Bengal, India, 700120

Bose Road. Kolkata-T00020, West Bangal that Bajoria Service Providers LLP (LLPIN: AAF- &, |Date of closure of Insolvency Resolution | 20-11-2023 For opening an account in the name of a sole proprietary firm, Customer Due Diligence of the individual (proprietor) shall be carried out as
6636) may be registenad under Part | of Chagter %1 of tha Companies Act, 2013, as a Company Process _ _ o mentioned in ‘Individuals’ section above
firnited by shares 7. |Liguidabion commencemenl date of corporate | 20-11-2023 :

deblor {Liquidator Appainted on 22-11-2023 In addition, any two of the following documents shall be obtained as a proof of business/activity in the name of the proprietary firm.
: — :‘ds!tdir fﬁgﬁf‘?:'.iiﬂ'ﬂ 23-11-2043) a) Registration certificate including Udyam Registration Certificate (URC) issued by the Government
: -mggﬁ.ff; D,L'?Efsi,r:im'?gcﬁn“gma:ﬂqgidm; iﬂrlﬂlu'iig;{][l?ll.'?P-F'-m?III‘J.'EI]EE- b) Certificate/licence issued by the mqnicipal authorities under Shop and Establishment Act. - |
MY 4193 c) Sales and Income Tax Returns (not just the acknowledgment) in the name of the sole proprietor where the firm’s income is reflected, duly
8, |Address and e-mail of the liquidator, as |Registered Address authenticated/acknowledged by the Income Tax authorities
registered with the Board 1354, 5 P Mukherjee Road, Flat 48 d) CST/VAT/GST Certificate
e) Certificate/Registration document issued by Sales Tax/Service Tax/Professional Tax authorities

Kolkata - T00026, West Bengal
ca.pankajparakh@gmail com _ , , . . L .
T f) 1EC (Importer Exporter Code) issued to the proprietary concern by the office of DGFT or Licence/certificate of practice issued in the name

The Principal ebjects of the Companmy are as follows

“Tao carry on business of service providers andlor deal in real estate and carry out activities
incidental andor ancillary therewith™. ]
A copy of the draft Memaorandum and Articles of Association of the proposed Company may ba
ngpected at the registered office siuated at Mcleod House, 3, Neta)i Subhas Road, Kolkata-
TO001, West Bangal.

Mofice is hersby given thal any person objactng o this appkcafion may communicate ther
ahjection in writing o the Ragistrar at Central Registration Centre (CRC), indlan Instifule of
Corporate Affairs (IICA), Plot Mo, 6, 7, B, Sector 5, IMT Manesar, District Gurgaon (Haryana)-
122050, within bwvanly-ane (21) days from the date of publicaton of tis nolica, wilh a copy o the

Lompany at s registered offica. 10. | Address and e-mail 1o be used for 1354, § P Mukherjee Road, Flat 48 . . /
Name of Applicant For and on behalf of comespondence with the liquidator Kolkata -700026, West Bengal of the proprietary concern by any professional body incorporated under the statute
E“’“‘“EE"'““P'“"”“;F Email : cirpaefs@gmail.com, g) Utility bills such as electricity, water, and landline telephone bills in the name of the entity.
: AR ca pankajparakhi@gmail com
Smita Bajord| 1141, [ Last dale for submission of claims 20-12-2023 » Company
e Kl e ) P AT L : For opening an account in the name of the Company, certified copies of each of the following documents shall be required:
Place : Kolkata DPIN: 00087222| | Notice is hereby given that the National Company Law Tribunal, Kolkata Bench has pening pany, P g g

ordered the commencement of liguidation of the Aelis Enterprise Learning And a) Certificate of incorporation.
Implementation Solutions Private Limited on 20th November, 2023 b)
The stakeholders of Aelis Enterprise Learning And Implementation Solutions Private c)
Limited are haraby called upaon 1o submil their claims with proof on or before 20.12,2023,
to thie liquidator at the address mentionad against iterm Mo, 10.

The financial creditors shall submit their claims with prood by elecironic means only.

Memorandum and Articles of Association.

Board Resolution authorizing placement of the deposit and for execution of the necessary documents in favour of Shriram Finance
Limited.

d) Permanent Account Number of the company.

SOMA TEXTILES & INDUSTRIES LIMITED

CIN: L518909WEB1940PLCOT0070
Registered Office: 2, Rad Cross Place, Kolkata - 700 001,

Phona: 033-22487406/07 All other creditors may submit the claims with the proof in person, by post or by e) Proof of identity and address (KYC documents) of the Beneficial Owner(s) and the Authorized Officer signing the Application on behalf of
Share Dept.: Rakhial Road, Ahmedabad - 380 023, elaciranic maans, the Company
Phone: 079-22743285-8 s - 7 : : , :
Bl ALl T b m Al A AN AR IR A ARt an o Submission of felse.or misieading proof of claims shall atlract penalties. In case a f) Shareholding pattern duly signed by the Authorized person / Auditor / Company Secretary of the company and the details of the names

stakeholder dogs nof submit its claims during the liquidation process, the caims submitied
by such & stakeholder during the corporate insolvency resolufion process under the . . .
Insahvancy and Bankruptey Board of India (Insolvency Resolution Process for Corporate g) The names of the relevant persons holding senior management position.

Parsons) Reguiations, 2015, shall be deemad 1o ba submitid under seclin 38, * oy h) The registered office and the principal place of its business, if it is different.
Mr Pankaj Parakh| | « Partnership Firm

of the Directors of the Company

NOTICE OF POSTAL BALLOT FOR ATTENTION OF THE

MEMBERS OF THE COMPANY

Motice is hereby given to the Members that pursuant to and in compliance
with the provisions of Section 110 read with Section 103 of the Companies
Act, 2013 ("Act”), Rule 22 and Rula 20 of the Companies {(Management and Inscivency Professional . . . o
Administration) RBules, 2014, and any other applicable provisions of the Act, Date : 28-11-2023 IBEI HE‘Q-I No. IBBINPA-001/1P-P-02701/2022-2023/14183 Certified .COPI?S of ea.C.h of the followmg documents shall be requ”ed'
relevant Circulars issued by the Ministry of Corporate Affairs ("MCA Place : Kolkata AFA Mo, A8 T4 183030 24105341 valid Lpka 03,01 2024 a) RegIStratlon certificate

Partnership deed

Circulars”), Regulation 44 of the SEBI (Listing Obligations and Disclosura b)
Permanent Account Number of the partnership firm.

Requirements} Regulations, 2015 ("Listing Regulations"} and Sacretarial
Proof of identity and address (KYC documents) of the Beneficial Owner(s) and the Authorized Officer signing the Application on behalf of

Standards on Ganeral Meelings (S5-2) issued by the Institute of Company c)
Secretarias of India (ICS1), and othar applicable laws and regulations, as d)

amended from time o time (including any statutory modification]s) or
re-enactment thareol for the lime being In lorce, the Company seeks tha
approval of the Members for the Special Businesses by way of Special
Resclutions, as sal out in the postal ballot notice dated November 10, 2023
along with explanatory statement [ the "Notice"), by way of electronic means

Item No.| Type of Resolution

Description

1 Special Resolution | Sale or transfer or othemwise dispose off ils
whaole ar part of Indusirial land situated at

Ahmeadabad

Members are hereby informed that:

a) In compliance with the above mentionaed provisions and MCA Circulars,
the Company has complated dispatch of the afaresaid Notica on
Monday, Movember 27, 2023, through electronle mode 1o all those
Members of the Company whose e-mail addresses are registerad with
the Company/Depositories as on Friday, November 24, 2023
i"Cut-off Data®™)

b) The e-Voling pericd commancas on Wadnasday, November 29, 2023 at
B:00 a.m. {IST).

c} The e-Voling period ends on Thursday, Decamber 28, 2023 al 5:00 p.m,
(1ST). The e-vating madula shall be disabled for valing thereafter.

d] The e-Voting rights shall be reckoned on the paid-up value of the
Sharesanly to those Members whose names are recorded in the
Register of Members of the Company or in the Register of Beneficial
Qwners maintained by the Depository Participant{s) as on the
Cut-off date i.e., Movember 24, 2023. Any person who is not shareholder
of the Company as on the Cut-off date shall treat the Fostal Ballot
Matice for information only,

el Detailed instructions for remote e-Voting are provided in the noles of
the Molice,

fi The Board of Directors of the Company has appointed Mr. Pravin Kumar
Drolia, Practicing Company Secretary (Membership No.: F2366, CP Mo,
1362) as the Scrutinizer 1o scrutinize the remote a-Voting process and
casting wote through e-voting system in a fair and transparent manner.

g In accordance with tha MCA Circulars, requirement of sending physical
coples of the Notice, postal ballot forms and pre-paid business reply
gnvelopes has been dispansed with and Members can vole only through
remote e-Voting. The Company has engaged the services of Central
Depository Services (India) Limited ("CDSL"jas the authorised agency
for the purpose of providing e-Yoting facility to all its Members.

hy Mambers who hava nol receiwvad MNatice may wrile Lo
ahmedabad @ linkintima.ca.in the samea aver amail or dawnload the same
fram ha websila of the Company i.e. www. somataxtiles. com.comar irom
the wabsite of COSL i.e. www avolingindia.com.

i} For all grievances connacted with the facility for e-Vating, Members may
address the same to Mr, Rakesh Dalvi, Sr. Manager, GDSL, A Wing,
25th Floor, Marathon Futurex, Mafatlal Mill Compounds, N M Jashi
Marg, Lower Parel (East), Mumbai-400013 or send an email o
halpdesk.avoling@cdslindia.com or call on 022-23058542/43.
All grievancesfqueries relaled fo this Postal Ballol may be addressed
to RTA of tha Company atl ahmedabad@ linkintimea_co.in

j} The results of Postal Ballot shall be declared on or betore Saturday,
December 30, 2022 and along with the Scrutinizer's report, be
communicated to the stock exchangeas, and will also be displayed on the
Company's wabsite www. agigreenpac.com and on the wabsite of CDSL.

By order of the Beard of Directors

For Soma Textiles & Industries Limited
E-'d.l'"

(Reena Prasad)

Company Secretary

Membership MNo.; ACS 53284

Placa: Kolkata
Date: 27th November, 2023

fiiﬁanci”.ep‘. in

msE METROPOLITAN STOCK EXCHANGE OF INDIA LIMITED

Registered Office: 205(4), 2nd floor, Firamal Agastya Corporate Park,
Kamani Junction, L.B.S Road, Kurla {West), Mumbai — 400070
Tel. 91 22 6112 9000, Website: v msei.ind Email id; secrefarialfmsei.in
CIM: 65999MH2008PLCIBSEEG

NOTICE OF THE 15TH ANNUAL GENERAL MEETING,
E-VOTING INFORMATION

MOTICE is hereby given that the 15th Annual General Meeting ("AGMT) of
sharehalders of Metropolitan Stock Exchange of India Limited ("the Company™)
will be held on Wednesday, December 20, 2023 at 2:00 PM (I5T) through Video
Conferencing ("VC") Other Audio Visual Means ("0OAVM") at 205(A), 2nd floor,
Piramal Agastya Corporate Park, Kamani Junction, L.B.S Road, Kurla (West),
Mumbai — 400070, to transact the businesses as sel oul in the Notice of the
meeting without the presence of physical quorum.

The Natice along with the Annual Report 2022-23 is baing sent only throu En
electronic made on Tuesday, November 28, 2023 to all shareholders of the
Company whose email addresses were registered with the Depository
Farticipant{s). The Annual Report containing the Notice is available on the
website of the Company at https:!fwww.msei.in‘about-usfinancials and on the
website of Mational Services  Depositories  Limited  ("NSDL")
https:fiiweny, evoting.nsdl.com,

The Company has provided to its Members, the facility to cast their vote
electronically, during the following period, through the e-voting services
provided by NSDL.

Sunday, November 17, 2023 from S:00 AM (|5T)
Tuesday, November 19, 2023 at 5:00 PM (I5T)

The remote e-voting shall be disabled by NSDL for voting thereafter and
shareholders will not be allowed to vote beyond said date and time. In addition
to the above, the facility of e-voting shall also be made available at the AGM for
the Members who have not already cast their vote prior to the AGM by e-voting.

shareholders, as on cut-off date, will be able to attend the AGM through VT
using the electronic platform provided by NSDL. The detailed instructions for
e-voting and participating through VC are provided in the Natice of the AGM.

Any person who becomes Member of the Company after sending the Motice
of the AGM and holding shares as of the cut-off date may download the Motice
of the AGM and follow the procedure for remote e-voting/ attanding the AGM
through YCle-voling at the AGM as mentioned in the Notice of the AGM,

In case of any guery andfor grievance, in respect of voting by electronic
means, Members may refer to the Help & Frequently Asked Questions (FAQs)
adl  e-valing user manual available a8l the download section of
hitps:/fwww.evoting.nsdl.com (NSDL Website) or contact NSDL, Trade World, '
Wing, 4th Floor, Kamala Mills Compound, Senapati Bapat Marg, Lower Farel
(West), Mumbai = 400 012 or call on the toll-free number(s): 1800 1020
001800 224 430 or send a request at evoting@nsdl.co.in.

Helpdesk for Individual Members for any technical issues related to login
through Depository ie, NSDL and COSL:

Commencement of remote e-voting:
Conclusion of remate e-voting

Login Type Helpdesk Details
Securities with | Members facing any technical issue in login can contact NSDL
NSDL helpdesk by sending a request at evoting@nsdl.co.in or call at
toll free no.: 1800 1020 990 or 1800 224 430
Securities with | Members facing any technical issue inlogin can contact COSL
ChSL helpdesk by sending a request at helpdesk evoting@cdslindia.com
or contact at 1800 22 5533
For Metropolitan Stock Exchange of India Limited
s/
Durgesh Kadam
Place: Mumbsai Head — Legal and Company Secretary

Date: Movember 28, 2023 Membership No. FE496

the Partnership firm.
e) The names of all the Partners
f) Address of the Registered Office and the Principal place of its business, if it is different
e Hindu Undivided Family (HUF)

a) HUF PAN Card copy

b) Deed of declaration of HUF

c) Proof of identity and address (KYC document) of the Karta.

d) Pass sheet / Bank statement of the HUF reflecting the name and address of the HUF

e Trust and Foundations
Certified copies of each of the following documents shall be required:
a) Registration certificate

) Trust deed

) Permanent Account Number or Form No. 60 as defined in Income-tax Rules, 1962 of the trust (Please refer point 10(b)).

) Proof of identity and address (as per KYC mentioned for individuals) of the beneficial owner, managers, officers or employees, as the
case may be, holding an attorney to transact on its behalf of the trust.

e) The names of the beneficiaries, trustees, settlor, protector if any, and authors of the trust

f) The address of the registered office of the trust

g) List of trustees and Proof of identity and address (as per KYC mentioned for individuals), for those discharging role as trustee and
authorized to transact on behalf of the trust.

e Unincorporated Association / Body of Individuals

a) Resolution of the managing body of such Association or Body of Individuals.

b) Power of attorney to transact on its behalf.

c) Permanent Account Number or Form No. 60 as defined in Income-tax Rules, 1962 of the unincorporated association or a body of
individuals (Please refer point 10(b)).

d) Proof of identity and address (as per KYC documents mentioned for individuals) of beneficial owner, managers, officers or employees,
as the case may be holding the power of attorney to transact the business on behalf of the Unincorporated association or Body of
Individuals.

e) Such information as may be required to collectively establish the legal existence of such an association or body of individuals

 Juridical persons not covered above (societies, universities and local bodies like village panchayats)

a) Document showing name of the person authorized to act on behalf of the entity;

b) Proof of identity and address (as per KYC documents mentioned for individuals) of the person who is holding the power of attorney to
transact on its behalf.

c) Permanent Account Number

d) Such information as may be required to establish the legal existence of such an entity/juridical person.

e Reserve Bank of India has mandated financial institutions to share KYC information to a Central KYC registry (CKYCR) who shall allot a
unique KYC number. Depositor(s) are requested to share the unique number upon receipt of the same.

» Deposits made by Trusts/Societies/AOPs/BOlIs in the nature of Charitable Institution registered under Section 12A of the Income Tax Act, does
not qualify as investments prescribed u/s 11(5) of the Act.

» The FIP is not open for Non-Resident Indians and Foreign Nationals.

This advertisement is in furtherance to the statutory advertisement published by the Company in ‘Financial Express’ and ‘Makkal Kural’ on

November 18, 2023 as per the Non-Banking Financial Companies and Miscellaneous Non-Banking Companies (Advertisement) Rules, 1977.

Other terms and conditions of acceptance of deposits under Fixed Investment Plan (FIP) shall remain unchanged.

For and on behalf of Board of Directors of Shriram Finance Limited
(Formerly known as Shriram Transport Finance Company Limited)

Sd/-
Y. S. Chakravarti
Managing Director & CEO
(DIN : 00052308)

O

o O

Place : Mumbai
Date : November 27, 2023

Kolkata
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